
CHAITRA 16, 1906 (8~K.;f) 0""' ..... 
tblotinl of imparting training to our 
8sbermen as to the rules of international 
law aD that. if tbey are well trained. they 
will not tranSBress and put them into 
dUlicuh conditions? 

SHRI P.V. NARASIMHA RAO : To the 
extent tbis can be done. it is already being 
done. But the point Is. it is an econ,omic 
problem; it is not so much a problem 
of knowing or not knowing the international 
law. They have been in the habit of going 
rllbt upto Katcbatheevu. In 1974 this 
8sreemeDt came and then they were told 
tbat tbey could not go and fish there. It is 
diBicult to make 'them understand that 
because of an agreement. bence forward 
tboy would Dot be allowed to go. They 
know it. But there are some stray cases of 
their loinl to the other side and being 
apprehended. On the whole, they are 
observinB it. Only when they are not able 
to observe it for any reason. including 
reasons of weather, this is being done, 
tben apprehensions are taking place. After 
aU, it is only eight vessels, out of which 
lour have been reJeased now; only four are 
remainiD. with them. It is not a very large 
number considering that for such a long 
time this bas been going on. So, at any 
liven time there will be four or five or six 
like tbat with tbem. These would have to 
be taken up necessarily on a case to case 
baais. 

SHRI SATYASADHAN ,CHAKRA-
BORTY: What is the extent of our 
ecoDomic zone? 

SHRI P.V. NARASIMHA RAO : That 
bas been decided. 

SHRI K. MAYATHBVAR: What is 
the territorial water limit according to 
iDternational law between that country and 
oW' country" 

SHRI P.V. NARASIMHA RAO: All 
tbat baa beOD settled. The poiot is tbat 
there are lome areas which are closer to Sri 
Lanka but raU within our jurisdiction. 
kacbalhivu has DOW fanen into their 
Jurisdiction .. ,So we bave to know whero our 
area il and if these, boats cannot go to 
that area, we will have to think of enabling 
our C)"D fishermen to have trawlels and so 

on so tbat they could do some deep-sea 
6shin. in our area which is a little diatant 
from our coast. SOt as a result of tbo ncw 
situation, certain new steps will bBve to 
be take~ and these steps are belDS contem-
plated. . 

SHRI A.T. PATIL : The Jaw ortbe sea 
has receatJy been promulgated and I tbink 
Sri Lanka is "Iso a party to that law. 
There the contours of the economic ZODe 
and the rights of fishing have been wen 
defined. But may I know whether the 
Government would explore the pouibilit, 
of having a bilateral asreement between 
the two countries in view of the geographi-
cal situation so as to confer upon the 
fishermen of both the countries a mutual 
right to fish in the concerned waten 
between the two countries ? 

PROF. N.O. RANGA 
area. 

Overlappiq 

SHRI P.V. NARASIMHA RAO: 
Bilateral action in pursuance of the law of 
the sea has not started. Actually. tbo law 
of the sea is still in the finalisation stage. 
So when it is finalised and when inter-
nationaJJy it is accepted by all countries. 
they wiJl entet into bilateral relations. Tbat 
will be done only when it is finalised. 

J aDd' K Dot Shown as IDdIaa State ID We.t 
GermaaMaPl 

*580. SHRI B.V. DESAI: Will the 
Minister of EXTERNAL AFFAIR.S be 
pleased to state : 

(a) whether the West German maps 
ignoring Jammu & Kashmir as Indiaa Slate 
was reCt"ntly published; 

(b) whether aU the four maps in 
Annual R.eport of ths Federal Government 
separate the State from· India by an inter-
na tional boundary; 

, (c) whether they have drawn a broken 
line between the J &. K and Pakistao. 
occupied Kashmir; 

(d) if RO, the reaction of the Indian 
Government thereto; and 
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(0) remedial steps beins takeo. in this 
'prd ? 

THB MINISTER OF EXTERNAL 
1 .FFAIRS (S~R.I P.V. NARASIMHA 

AO) : (a> Yes. Sir. 

(b) In a set of four maps included in 
he .. Annual Report of the Federal 
)overnment II for 1982 of the Federal 
lepublic of Germany, tbe State of Jammu 
, Kashmir is shown separated from India 
.y a continuous line, and not by an inter-
ational boundary line. 

. (c) Yes, Sir. 

Cd) and (e) The matter bas been taken 
ap with the Government of Federal 
R.epublic of Oermany with a view to 
·ectification of India's external boundary 
D their maps. 

SHRI B.V. DESAI: The hon. Minister 
s pleased to give in his reply that it is 
lot the international boundary and that 
it is a oontinuous line. Again a broken 
.ine between Jammu &. Kashmir and 
lIakistaD-occupied Kashmir has been 
~rawn. 

May I know from the hon. Minister-
what is the explanation or interpretation 
of this continuous line, broken line and 
international boundary and all that? 

Secondly, I want to know whether any 
ioternational boundary line has been drawn 
in between Kashmir this side or on the 
other side of it, wbether there is any 
international ·boundary line and if so, on 
what side? 

SHRI P.V. NARASIMHA RAO: I 
have lot a copy ,?f the map. What has 
been happeninl is that different countries 
have been adopting different 'marks for 
this line. They are Dot uniform. In thi. 
case we have pointod out that the manner 
in which they have depicted Jammu &: 
Kashmir and the boundary line thereof 
is objectionable from our point of view 
because it does Dot conform to our stand 
aDd the· (acts as we know them. They 
have said that they will rectify in future 
lad tbe1 have also asked for our clearcut 

views in the matter in writinB which we 
are in. tbe process of liviDI them. 

. SHRI B. V. DESAI: My question ha_ 
not been replied. What is the interpreta-
tiOD 'of this continuous Jine and 1he 
difference between continuous line.. inter-
national boundary line and the broken 
line ? And is there aDY interna t~onal 
boundary line drawn in these maps?· If so, 
on what side? 

SHRI P.V. NARASIMHA RAO: As 
I see from the map, the international 
boundary line which is generally drawn 
between one country and another, com-
parins that with the manner in which the 
lines pertainins to Jammu & Kashmir bave 
been drawn would indicate that they 
think.1 " K as separate from India. 
This is the objection we had and we brought 
this to their notice. 

SHRI B. V. DBSAI: I want to know 
from him whether the Government has 
obtained information as to how many 
countries have Dot agreed in showing 
Jammu and Kashmir as part of India and 
whether there were any couDtries which 
repeated the same mistakes even after the 
Indian Government has pointed out to 
them and wbether the Government proposes 
to take serious note oC. this in future with 
the countries with respect to the Indian 
territory. 

MR. SPEAKER: The question hour 
is over. 

WRI'ITBN ANSWERS TO QUESTIONS 

Ual,erlltlel aad Colleaes I_partlDI TraiDJag 
Ia Rural Deyelopmeat 

·575. SHRI GHULAM MOHAMMAD 
KHAN: Will the Minister of EDUCATION 
AND CUL~URB be pleased to lay a 
statemcDt showins : 

c.) the names of univenities and 
colle.. that are ImpartiDI training in 
rural development; and 

(b) the nature aDd details of ftaaoeial 




